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OF CAT. (PROCEDURE) RULES

CENTRAL ADMINISTRATIVE TRIBUNAL, ERNAKULAM BENCH

0.A.235/95, 0.A.1521/95, 08.A.45/96,

0.A C.A. 0.A.

0.A.711/96

Friday, this the 21st dey of June, 1996.

CORAM:

HON*BLE MR JUSTICE CHETTURZEANKARAN NAIR, VICE CHAIRMAN
HON*BLE MR PV VENKATAKRISHNAN, ADMINISTRATIVE MEMBER

0.A.235/95

PT Joshi,
Extra Departmental Delivery Agent,
Kombara Bazar.P.0. - Applicant

By Advocaté Mr MR Rajendran Nair

) Vs,
1. The Sub Divisionsl Inspector(Postal),
Kunnamangslam Sub Divisian,
2. The District Employment Officer, .
Ko zhikode. '
J. Sriman Unni Nair,
Rchathil House,
Konott.P.0O. - Respondents -

B8y Advocate Mr KS Bahuleyan for Mr TPM Ibrahimkhan, Senior
Cantral Government Standing Counsal(for R.1$

By Advocate Mr D Sreekumar, G.P. for R.2

0.A.1521/95

. N Sivanandan,

Koreth House, Njakkanal.P.C.
Krishnapuram, Kayamkulam,
Alapuzha.
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. By Advocate Mr MR Rajendran Nair
Vs,

1. The Sub Divisional Inspector
. of Past 0ffices,
Kayamkulam Sub Division,
Keyamkulam,

2. The Employmaent Officer, :
Kayamkulam Toun Employment Exchange,
~ Kayamkulam,

3. . The queribtondont of Post Offices,
Mavelikara Division, _
Maveliksra. - - Raspondents

By Advocate Mr KS Bahulayan for Mr TPM Ibrahim Khan Senior
Centrsl Government Standing Counsel(for R.143)

By Advocate Mr D Sresekumar, G.P. for R.2,

0.A.45/96

G Girikumsr, : : '

Extra Departmental Mail Carrier,

Vilappilsala.P.0. Payad, ‘
Trivandrum. ' A - Applicant

By Advocate Mr MR Ra jendran Nair
\s.

1. The Superintendent of Post Offices,
: Trivandrum East, Sub Division,
Trivandrum,

2. The Assistant Superintendsnt of
" Post Offices, ‘
Trivandrum East Sub Oivision,
Trivandrum. '

3.  Tha District Employment Officer, : ,
Trivandrum, - - - Respondents .

By Advocate Mr Varghese P Thomas, Additional Central
Governmant Standing Counsil(fnr.ﬂ.1&2)

By Advocate Mr D Sraqkumat. G.P. for R.3
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0.A.58/96 | | o

ﬁanakrishnen.m.s.
Casual Labourer, - B :
Manacaud.P.0. "« Applicant

8y Advocate Mr MR Rajendran Nair
Vs,

1. The Assistant Superintendent af
Poat 0Offices, ' .
East Sguth Division,
Peroorkada, Trivandrum-~S,

2.  The Dirsctor of Postal Services,
Trivandrum.

3. The Chiaf Poet Master General,
Keralas Circle, Trivandrum,

4, The Divisional Employment 0fficer, ,
Trivandrum, , - Respondents

8y Advocate Mr George Joseph, Additicnal Central Government
Standing Counsel(for R.1 to 3)

By Advocate fir D Sreekumr, G.P. for R.4

0.R.264/96

AP Sathy Devi,

Extra Departmental Packer(Provisional),
Kalanjoor.P.O. ‘
Pathanamthitts District. - Applicant

. By Advocate Mr MR Rajendsen Nair
Vs, |

1, The Sub Divisional Inspector(Postal),
OPfPice of ths Sub Divisionel Inspector
of .Posts, Adoor.,

2. The Senior Superintendent of
Post Offices, ,
‘Pathanamthitta Oivision,
Pathanamthitta.

The Employment Officer, :
Employment Exchange, Adoor. - Respondants

™ g : L
“By Advocate Mr K3 Bahuleyan for Mr TPM lbrahim Khen, Senior
 Centrad Government Standing Counsel(for R.1 & 2)

y Advocate Mr D Sreekumar, G.P. for R.3
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0.A.402/96

KG Girish Kumar,
Arthala House, Mangalan Lans,
Shasthamangalam.P.0.

B8y Advocate Mr MR Rsjendran Nair
Vs.

1. The Assistant Superintendent of
Post Offices,
Trivandrum East Sub Division,
Trivandrum=-5, '

2, The Employment Officer,
Employment Exchange,

Trivandrum-10, - Applicent

Trivandrum, - Respondents

By Advocate Mr Mary Help John David J, Additional Central

Government Standing Counsel(for R.1)

B8y Advocate Mr D Sreekumer, G.P. for R.2

0.A.711/86

Jayan C.R. ‘

Extra Departmental Letter Box Pson
(Provisional),

Ernakulam Head Post Officas, :
Ernakulam. -

By Advocate Mr MR Rajsndran Nair

Us.
1, The Senior Post Master,
Head Post Offics,
Ernakulam.

2. The Senior Superintendant of
Post Officaes,
Ernakulam Division, Ernakulam.

3. The Chief Post Master General,
Kerala Circle, Trivandrum,

-~ 4. The Director General, Posts,
Lo New Delhi. : :
- \,5:\ The Employment Officer,
;J \ Employment Exchange, Kakkanad., -
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Applicant

Respondsntsa

.
By Advocato Mr Sae ji Varghase for Mr PR Ramachandra Menon,
dditional Central Govarnment Standing Counssl(for R.1 to &
N

..s.l.
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The applications having besn heard on 21.6.96 the Tribunal
on the same day delivaraed the following:

ORDER
K | CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN
The queatioﬁ arising for considcration iniall thqgo
cases is tha same; hhmoly vhether a pravisional/aubatitdte

employee, is eligible for consideration for ragular appointment.;

vithout sponsorship by the Employment Exchangs, A FulljBench

) of this Tribunal in S Ranganayakulu V Sub Divisional Inspsctor
(Postal) and others, (1995) 30 ATC 473(F8) held that the

decision in EJ Eduin's cass:

"to the extent it holds that an Extra Departmental
Agént working onh provisional basis §s eligible to

be considered for a ragular selsction notuithstanding
non-sponsoring of his name by the Employment Exchange,
is not corrcdt..;”

The Full Bench deciéiqn-squarely answars the question raised.
Yet, counsel for applicants iubmit that the decision uas

rendered on the basis of an order of the department dated

R ’
P e

4.9.82, later superseded by an order of 1988, If that is

- s0(we are not sure) that may be a case of revisuing tha order

of the Full Bench, end not for departing from it.

.2; The:-larger-question uhethafvpfovlsiqnal employees who

ave pht in long years of service and vho may not bs o}igibla
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PV VENKATAKR ISHNAN

-6 -

for employmsnt elssuhaere, should ba exempted from the -

) rigours of sponsorship by the Employmontf&xchénga. on

equitable grounds, is a matter for the rule méking suthority
to consider. Us have cémo across caseQ vhere provisional
employees who had workad for séven years and a decads,

could not secure regular sppointment for want of sponsor-
ship by Employmant Exchange; These are matters for the
rule making authority to consider and we are sure that the
rule making authority will consider these matters; if
individual or effective collective representation, is

made by affected persons., Applicants will be allowsd to
continue in their present positi?n until regular eppoint-

ments are made.

. In the light of the decision of the Full Bench
hereinbefore mentioned, we decline jurisdiction. No costs.

Deted, the 21st June, 19396.
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ADMINISTRATIVE MEMBER VICE CHAIRMAN
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CHETTUR SANKARAN NAIR(J)




